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Writ Petition (Civil) No. 180/2022
NATIONAL COMPANY LAW TRIBUNAL BAR ASSOCIATION Petitioner(s)
VERSUS
UNION OF INDIA Respondent(s)
([ONLY I.A NO. 67915/2022 STAY APPLICATION IS LISTED]
Date : 20-06-2022 These matters were called on for hearing today.
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For Respondent(s) Mr. Tushar Mehta, SG
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Mr. Rajat Nair, Adv.
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Sionspee e erfed UPON hearing the counsel the Court made the following
sy ORDER
ke After hearing learned senior counsel appearing for the

petitioner and learned Solicitor General of India, we are of the

1



considered view that inter alia, two issues call for consideration
in this matter.

Firstly, it is with respect to the question of locus standi of
the petitioner Bar Association to challenge the Notification dated
20.09.2019 whereby 23 persons were appointed, which is now raised
by the respondent. The second issue is with respect to the right
of the appointees to continue in the post beyond the term of
appointment when they, without any demur, accepted it in the year
2019 and till date did not raise any challenge against restriction
of period of appointment of three years. The petitioner Association
would contend that if the matter is not taken up and interim
order(s) is not passed, at least some of the appointees would have
to demit office owing to the expiry of the period of appointment.
Taking into account the fact that none of the appointees under the
impugned Notification so far challenged the same and accepted it
with open eyes, no interim order can be passed now. We are of the
view that matter relating their right to continue beyond the period
of three years on the strength of the aforesaid notification can
also be considered in the Writ Petition itself, provided the issue
of locus standi is answered in favour of the petitioner.

List the matter before the appropriate Bench on 20" July,

2022.
(RAINI MUKHI) (VIRENDER SINGH)
COURT MASTER BRANCH OFFICER
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